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CENTRAL ACMINISTRATIVE TRIBUNAL P RINCIP AL BENCH
R. 1No, 275/99
IN : .
0.n.No, 1029/99
New Dalvhi:, this the //7% day of January, 2000,
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Porused the Ra.
2. Nong of tha grounds contabsd thersin bring it
within the sompe and ambit of Section 22(3)(f) A¢T.act
read with Order 47 Rule 1 PC Qnder wich alone any |

decigion/o rder of the Tribunal can be revi suad.
3 The RA is rejected.
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/ug/



